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the 1st March, 1981 under sub-sec-
tion (2) of section 38 of the Cen-
tral Excise and Salt Act, 19844.
[Placed in Library, See No. LT—
2007/81.]

(8) A copy of the Medicinal and
Toilet Preparations (Excise Du-
ties) Amendment Rules, 1981
(Hindi and English versions) pub-
lished in Notification Na. GSR
167(E) in Gazette of India dated
the 1st March, 1981 under sub-sec-
tion (4) of section 19 of the Medi-
cinal and Toilet Preparations (Ex-
cise Dutles) Act, 1955. [Placed in
Library. See No, LT—2008/81].

GOVERNMENT RESOLUTION RE. EcoNO-
MIC ADMINISTRATION REForMs Com-
MISSION

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHR SHIVRAJ V. PATIL). I beg to
lay on the Table a copy of Govern-
ment Resolution No. 6/3/1/81-Cab.
dated the 5th March, 1981 regarding
constitution of an Economic Admi-
nistration = Reforms Commission.
[Placed in Library. See No. LT-—
2039/81].
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(sawwer)
SHRI KAMAL NATH (Chhind-

wara); Sir, I refer to para 3 of Rule
225 which says:

“Provided further that the Spea-
ker may, if he is satisfied about the
urgney of the matter, allow a ques-
tion of privilege to be raised at any
time during the course of a sitting
after the disposal of question.”
MR. SPEAKER: Not allowed. Over-

ruled,
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(Interruptions) **
MR, SPEAKER: Nothing will go on
record without my permission.
(Interruptions) **

SHRI EDUARDO FALEIRO
(Mornugos): Sir, I demand for ap-
pointment of a Parliamentary Coma-
mittee to go inte the conduct of the
hon. Member. What ijg your ruling
on that?

MR. SPEAKER: No. No, Nothing.
It ig under consideration,

12.15 hrs.

STATEMENT BY MEMBER UNDER

DIRECTION 115 RE CERTAIN IN-

FORMATION GIVEN BY THE MINIS-
TER OF FINANCE

.PROF. MADHU DANDAVATE:
(Rajapur): Mr. Speaker Sir With

**Not recarded.
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